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(Open Court)

CENTRALAI:MINISTRATIVETRIBUNAL

ALLAHABADSENQ-l. ALLAHABAD

ORIGINAL APPLICAT100 NO. 119 OF 11l?95

Allahabad, this the 22nd day of July. 1999.

CORAM •• Hon 'ble Mr.S .Daya 1, Member (A)
Hon 'ble Mr.S.K .Agrawa 1,Member (J)

Noor Mohmad,sr«. Late Shri Ba j jab Ali,
Ex. Shuntman, Northern Railway,
Chunar,
R/o. Village - Jagatpura Dil Urf Pahani,
Post, : Hussa Lnqan j , Fatehpur.

• ••.••••.• Applicant

(BY Shri Anand Kumar & Shri C.P.Gupta, Advocates)

Versus

1. Union of India through the Genera 1Manager,
Northern Ra ilway, Baroda House,
New De!hi.

2. The Divisional Railvlay Manaqer,
Northern Rail 'ay, Allahabad:

3. The Divisional Operating Manager,
Northern Railv:ay, Divisional Railway
Manager Office, Allahabad.

. •....•.•.• Respondarrt s

(By Shri A.V.Srivastava, Advocate)

o R D E R (Open Court)
(By Hon'ble Mr.S.Dayal, Member(A) )

This application has been filed for payment

of Provident Fund contribution, D.C.R.G., Compassionate

Allowance and Compassionate Grant, Subsistance Allowance

of the suspension period and other dues which are admissible

'& to the applicant alongwith compound interest.

contd .•• /2p
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2. The" relief asked for earlier was to quash

the order d?ted nil-5-84, which is annexed as A1 to

the origina 1 applicat ion and direct ion to be given to

give all conseauential benefits. Prayer was also made

for payment of a 11 admissible dues inc luding Compassionate

Grant, Compassionate Allo\l'lance and Subsistance Allowance.

The applicant by amending the relief has confined his

re liefs on ly to payment of admissib Ie dues as he ace ept s

his removal.

3. As far as grant of Compassionate Allowance

is concerned Rule 65 Rai lway Services (Pension) Rules

1993 provides the general rule that a ReLlwav Servant

who is dismissed or removed f r on service sha 11 forfeit

his pension and gratuity alongwith the proviso that

the Authority cempetent to dismiss or remove him from

serv ice rna y, if the case is deserv ing of spec ia 1

cons ide ration , sanction a Conpa ss Lona't a Allowance not

exceeding two-thirds of Pension or Gratuity or both

which would have been erm i s s ib Ie to him if he had

retired on Compensation Pension.

4. There is no averment on the part of the

appl~cant that he ever approached the respondents for

grant 0f Compassionate Allowance. Therefore, the

applicant may file an application with the respondents

under the relevant provisions alongwith necessary

justification for grant of Compassionate Allowance.

5. The applicant also claims '~tthat payment

of Provident Fund contribut ion and Subs istance Allowance

for the period of suspension as well as other admissible

dues has not been made by the respondents to hi~. The Ie

applicant may submit his representation specifyinq the

~ claims for payment of admissible dues which he still
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. has on the department within six weeks from the date

of this order, and the respondents are directed to

consider th e repres?ntat ion under th e exta nt ru les

applicable to the applicant by passing a detailed

order on the claims of the applicant and make payment

of all admissible dues which are found in order by

them as per the extant rules within a period of

three months f r on the date of receipt of representation.

6. There spa 11 be no order as to costs.

~M2MBER(A)
satya/


